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IN THE CENTRAL ADMINTSTRATTIVE TRIBUNAL, JAIPUR BENCH, JATPUR.

OA NO. 250/2002 DATE OF ORPER: 3 | —5- 207

Talchand Saini son of..Shri Poori Lal Saini, Telecom Machanic

aged about 52 years, resident of Nainwa Road, Tndira Colony,

Bundi.
....Applicant.

VERSUS
1. Union of India through Secretary to the Government of
India, Department of Telecom, Ministry of Telecommunications,

Sanchar Bhawan, New Delhi. _
2. The Chief General Manager Telecommunication,
Rajasthan Telecom Circle, Sardar Patel marg, Jaipur.
3. The General Manager Telecom District, Kota.
A, The Telecom District Fngineer, Bundi.
. ««..Respondents.

Mr. R.P. Pareek, Counsel for the applicant.

CORAM

Hon'ble Mr. A.P. Nagrath, Member (Administrative)
Hon'hle Mr. J.K. Kaushik, Member (Judicial)

ORDFR

PER HON'BLE MR. J.K. KAUSHTK, MEMBFR (JUDICTAL)

Shri TLal Chand Saini has filed this OA u/s 19 of the
Administrative Tribunal's act for seeking a direction to
allow to work on the post of Telecom Mechanic for which he
has qualified the Screening Test and acquired practical
training and treat him the employee of the respondent

department.

2. The case of the applicant is that he was appointed
for Group TV post on dated 9.6.79 in the office of Post
Master BPRundi. Tn the year 1993, he was directed to Jjoin as
Telegraph Messenger in the Telegraph office, Bundi. He also
qualified the Screening test of the Postal Telecom Mechanic
in May, 1999 and has also bheen imparted the requisite

training as well allowed due fixation in the revised scale of
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of Telephone Mechanlo. He sought absorption by option in’
-Bharat qanchar Nagar Ltd. (hereinafter reéferred as' BSNL). He

‘has been permanently absorbed 1n BSNL ‘w.e.f.. 1.10.2000 vide

commuriication dated 25.1. ?ﬂﬂ? (Annexure A/12) ﬁe‘ is

;accordlngly worklng on the post of Telegraph messenger in the
- pay scale of 3200-490n0 1n the offlce of Telecom Nistrict
Rudnl in BSNL. Tt is averred that 'now order dated 18. 3.2002

has been passed, whereln. it has been dlrected that the

appllcant,\ a postal‘lemployee, . be relleved fer his . parent.

vdepartment 1mmed1ate1y. The appllcant has challenged the

order dated 18.3.2002 (Annexure A/1) by whlch his controlling

authority has been dlrected to relieve h1m for tralnlng in

Postal Department. Tt has ben stated that the appllcant has

not been relieved from the present post as yet.
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3. We'have heard the submlss1ons made. by the 1earnedA

counsel for the appllcant and perused the records of this .

,

case..-
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4. " After permanent absorption in. BGNL'w e.f. 1.1n.2000,
the appllcant has become a permanent emp]oyee of BSNL. BSNL

is a corporate hody and . it has _not been notlfled u/s 14 of
- the Admlnlstratlve Trlbunal s Act and unless it is notified,

we are not in a p051tlon to entertain thlS oA for want of

jurlsdlctlon. Thus we cannot 1ssue any. dlrectlon in the
matter since the meugned order has been—lssued by BSNML and

the appllcant 1s a permanent employee of the same. We are

‘fortlfled in our view by the judgement dated 3. 1.2001 in OA

No. ' A 2/?001 Prabir Kant Choudhary vs; Union of India %

P

Others reported at Page 4 of. qwamy News, Aprll ?ﬂﬂl.
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5. ~In view of the .aforesaid discussion, -we ‘;cannot“
'entertaln this- OA. ‘and are left w1th no optlon except to
hreturn thlS DA to the appllcant for presentlng ‘the same

~with the approprlate forum We do’ so. accordlngly and direct
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